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GP 106/94 
Qrders 

Mr, S, Kumar Counsel for the applicant. 

Mr, M. Rafiq Counsel for the respondents, 

Contempt notices discharged at this stade, The 

applicant Will be at liberty to file a fr~sh petition 

if he finds ~correctness in the allegations made in 

Annexure A-3 and if the appointment is given under such 

order of the Hon1 ble Minist'O!r, 

!o.L. M: HTA ) 

VICci CHAIRMAN 


